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1. Heard.

2. Challenge in the present writ petition is to the notice dated 25.4.2018, whereby, the respondents have issued a

notice to the petitioner to explain as

to how he has carried out the illegal construction.

3. Learned counsel for the petitioner would submit that the impugned notice has been issued without affording

opportunity of hearing to the petitioner.

4. Learned counsel for the respondents would submit that, in fact, the notice itself is an opportunity of hearing. If at all,

the petitioner has got some

authority of construction and permission in respect of the alleged illegal construction, he could have apprised the

authority in the Department in respect

of the same and given reply to the show cause notice and consequently, the respondents could not have taken further

steps.

5. Taking into account the entire facts and circumstances of the case as also taking into consideration the fact that till

date, no demolition proceedings

have been initiated by the respondents, the petitioner is directed to approach the respondents within a period of 7 days

from today by filing an objection

and also bringing to the notice of the authorities all relevant documents, permissions and approvals of any of the

authorities in the Department in

respect of the alleged illegal construction.

6. On such objection being filed within a period of 7 days from today, the authorities concerned shall take a decision on

the said objection within a

further period of 15 days.

7. Till the decision is made, subject to the petitioner's filing the objection within 7 days, no coercive steps shall be taken

by the respondents for



demolition of the disputed property.

8. The writ petition is accordingly disposed of.
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